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to im ltrm ca  md die ttap> being t*k?n to
weaver the Amount to wrongly paid ; and

(c) the circumstances under which such 
payments of privy punas wa* made ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT) : (a) to (c). The Information 
is being collected from the various Accoun­
tant* General.

Increase In Promotion Quota of I. A. &
Officer* from State Civil Service

1493. SHRI SHANKAR DAYAL SINGH: 
Will thr PRIME MINISTER br pleased to 
itatc ;

(a) whether thr Administrative R(‘forms 
Commission in its report on Personnel Admi­
nistration had reonnmended for raising the 
quota of promotion from 25 per cent to 40 
per cent m Class I Servirr including the 
Indian Administrative Servu< for providing 
greater opportunities for the advancement of 
talented and qualified persons in the State 
Civil Service ; and

(b) if so, the action taken by Government 
in pursuance of the said recommendation ?

' THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
IN THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDH \) : (a) and
(b). The Administrative Reforms Commiss­
ion in its Report on Personnel Administration 
has made the following ret ommendation ;

“In ordci to provide greatti opportunities 
for the advancement of talented persons who 
are not already in Class I ; the quota of 
vacancies in Class I to be filled by promotion 
may be increased upto a maximum of 40 per 
cent where the existing quota falls short of 
that percentage.**

The above recommendation is under con- 
, sideration of the Government.
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Raid* conducted by the Fnfnmmin m 
Directorate la  Tamil Nadu

1495. SHRI K. GOPAL: Will the 
PRIME MINISTER be pleased to state :

(a) the number of raids conducted by 
Enforcement Directorate on the residency of 
Ministers and their Secretaries, legislators and 
Members of Parliament in Madras and else- 
whrre in Tamil Nadu since June, 1971 . ^

<
(b) the results thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND IN 
THE DEPARTMENT OF PERSONNEL 
(SHRI RAM NIWAS MIRDHA) : (a) 
During thr period from 1st June* 1971 to 
15th March, 1972, the residence of one 
M. I* A. was scarrhed by the Enforcement 
Directorate.

(b) Some documents were Masted ttnd 
further enquiry is in progress.

Supra** «f Ihqwr MUI t t f t p M  
(W.P.)

1496. $KRI a  C, D IX IT: Will the
Minuter a t INDUSTRIAL. DEVELOPMENT 
be planed to «»tt : '
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